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(iv) Repairs Lingaraj temple, Bbubaoeswar. 

SHRIMATI JAYANTI PATNAIK 
(0 1 1  t · ck ) : The Linga raj temple a t  
13hub  n�-.wa r ,  O r i  s a ,  i s  a n  a nc ie n t  monu
m 0 1  and i a major tou r ist  a z t rac l ion i n  
t he S t a te .  B.!o:; id , i t  i ymbol ic  of the 
age old cus tom and t rad i t ion of Or issa . 
The :1 rchJeolog ica l s urvey of Ind i a  bas 
t a ken ovt::r the ma i n tcnencc of t his temple 
as per an agrl!emen t wi th  t be Tru t B'oard . 
Unfor t una te l y ,  Archaeo logi ca l S u rvey has 
been neglect i ng t he m a i n tenance work 
u nder some p lea or other.  They do  not 
a l low t he temple au t hor i ty to  carry ou t 
a ny work ins ide  the Com plex.  The temple 
i v i s i ted by thousa nds of p i lgr ims and 
tour i  t s .  The firs t and f remos t req uire 
men t ,  t he refore , is t he ma i n tenance of 
cleo a l i ne i n  t he complex.  Cons t a n t  
i ncrn e i a  t he n umber o f  p i lgrim and 
v i. i t or. ha res u l ted in  correspond ing i n
cre sc i n  the d mtind o f  Ma ha pre ad . But  
a there i n d in ing spnce in  the omplex , 
t he pi l g r ims o re comp l ied to  ca t t he 
M ha prasad i o  a ny vacan t  space i nside 
the compl x ma king i t  d i r ty And u nhy
g ien ic . M o  t of the s t rucrnr  s, pa r t ic ll la r ly 
Bhubane wn r i  t emple ,  D,  ksh i na Chara , 
Gon . sh tem ple Bhoga Mandap e t c .  have 
n t been  ma i n t a i ned . The ma i n  t emple ,  
of  Lord L i ngaraj a nd t he temp le  of  
G dd : , �  P1 r va r i  need i m medi  te  repa i r .  

In  view o f  the above , I request the 
Governme n t  of Ind ia to  g iven permis-
i on to  t he temp l e  ma aa�eme n t for t he 

cons t ruct i n of A na nd .Bazar for se l l i ng 
a nd ea t l ng Ma haprasad . The repa i r  works 
shou ld  b s t a rted by the new Archaeo
log ica l Ci rcl , Bhuba neswar, wi thou t a ny 
further delay . 

( v )  Providing more amenities to doctors in 
rural areas . 
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(vi) Dovelopment  of Pil ibbit District of 
Uttar Pradesh. 
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